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the Scherne was approved by thee fourth majority of the unsecured

creditors. The Chairperson ofthe meeting has submitted his report recording

the voting results vide his report dated March30,2017.

6. The Ld. Advocate for the Petitioner further submits that, as directed by this

Hon'ble Tribunal, notices have been served on the Regional Director,

Income Tax Authorities, Registrar of Companies, Competition Commission

oflndia and Reserve Bank oflndia and advertisements published as directed.

The Chairperson has filed his Affidavit of Service in this regard on March

16,2017.

7. Atleast l0 (ten) clear days before the date of hea ng of the Petition, the

Petitioner shall publish a notice of the date of hearing in the "Free Press

Joumal" in the English language and translation thereofin Marathi language

in "Navshakti'', both having circulation in Mumbai.

13. The Petitioner to file an affidavit of service repofting the directions Biven by

this Tribunal, I (three) da),s befbre the date fixed for final hearing and do

report to this Tribunal that thc directions regarding the issue ofadVertiserrrent

of notices has been duly complied u,ith.

V. Nallase,tapathy, Membet (T) B. S. V. Prakush Kuma\ Member (J)
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